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'THE CINE-WORKERS WELFARE FUND ACT, 1981 °

No. 33 oF 1981

_ [LTth September, 1981.]

An Act to prov1de for the ﬁnancmg of activities to promote the
Welfare of certain cme-workers '

BE it enacted by Parhament in the Thnty-second Year of the Repubhc
of Ind1a as follows: — .

1 (1) Th1s Act may be called the C1ne-workers Welfare Fund Act
1981 '

(2) It extends to the whole of. Indla

(3) It shall come 1nto force on such date’ as the Central Government
may, by notification in the Official Gazette, appoint.

-i. Z» In this Act, unless. the. context otherwise requires,—

(a) “c1nematograph film” has ;the_‘ same meaning as in the Cine-

37 of 1952. 'rhgtograph Act, 1952

(b) “c1ne-worker means an. 1nd1v1dua1——

() who has been employed dlrectly or through any contrac-

-+ (including actor, musician or dancer) ot to do any work, skilled,

unskilled, manual, supervisory, technical, artistic or otherw1se,
.. -and : »
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s \-’%"--tor oriin any other manner, in or in connection with-the produe-
tion of not less than five feature filmg to~ work - as an:artiste

(zz) whose remuneratmn w1th respect to such employment
in or in connection Wlth ‘the p productlon of each of ariy five féature

- films; fhas not, exeeeded where such remuneration has been. by
;- way of monthly wages;.a sum of. one thousand rupees. per month,

.- and ‘where such remuneration has béen by . Way of a lump sum; -

.rassum cof five thousand rupees;

(c) “feature film” means a full lcngth c1nematograph film pro~
duced Wholly or partly in' India  with ‘a format and a story woven
around a fumber of ¢haracters where ‘the plot’ is revealed mainly

through dlalogues ‘and not wholly through narration, animation or .

' i*f-ca}rtom ‘depiction and does not include an advert1sement film; -
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(d) “Fund” means the Cine-workers Welfare Fund formed
under section 3;

(e) “prescribed” means prescriped by rules made under thls Act; '

(6)) “producer , in relation to a feature film, means the person k

- by whom arrangements necessary for the making of such film (includ-

ing the raising of finance and engaglng cine-workers for such film-
- iaking) are undertaken.

- 3. There shall be formed a Fund, to be called the Cine-workers Welfare

' Fund, and there shall be credited thereto—

(a) such amounts as the Central Government may, after due
appropriation made by Parliament by law in this behalf, provide from
out of the proceeds of the duty of excise credited under section 5 of
the Cine-workers Welfare Cess Act, 1981, after deducting therefrom

" “the cost of collection as determined by the Central Government under
. thls Act;

(b) any grants made to the Fund by the Central Government
(c) any money received as donations for the purposes of this Act;
(df‘ any income from: investm'ent of the amounts in the Fun"d-'

A (1) The Fund shall be applied by the Central Government to meet
the expenditure incurred in connection with measures and facilities which,
in the opinion of that Government, are necessary or expedient to promote
the welfare of cine-workers; and, in particular,—

(@) to defray the cost of such welfare measures .or facilities for

the beneﬁt of cme-workers as may | be decided by the Central GQVem-
ment;

(b) to provide assistance in the form of grants or loans to indi-
gen’r cine-workers;
(c) to sanction any money in aid of any scheme for the welfare of
the cine-workers which is approved by the Central Goveriiment; ,
(d) to meet the allowances, if-any, of the members of the Ad--
.. visory :Committees and the. Central Adwisory Committee constituted
.+ upder sec¢tions. 5 and 6 respectively and the ‘salaries-and allowances,
«..+if apy, of persens appointed under section 8;
"' -(¢) dny other expenditure which the Central Government may
“direet to-bé defrayed from the Fund.

(2) The Central Government shall have power to decide whether any
particular expendlture is or. is not debitable to the. Fund and its decision

: ~ )
CBET) - «‘Central Government may constitute as: many."Advisory -
Committees as it thinks fit to advise the Central Government on such
‘rantters arising’ out of the administration of ‘this Act as may ;be referred
to it by that Government, including matters relating to the application of ’
the Fund !

(2) Each Adv1sory Cxomrmttee Shall cons1st -of such number of persons
as may be appointed to it by the Central Government and the members
shall be. chosen in -such manner as may be Prescrlbed

Provided:that each Advisery. Committee shall include-an- equal number
‘of members representing the Government the cine-workers and the

Y



o‘x-“rgS:] ‘ - Cz'n‘-e-*wbrersk" Welfare Bund: | by

(3) The Chalrman -of each’ Adv1sory Comrmttee shall be: appomted by
the Ceritral ‘Government:

(4) The Central Government shall pubhsh in the Official Gazette the -
names of the members of every Advisory Committee.

6. (1) The Central Government may constitute a Central Advisery. i«calr;trsal
Committee to co-ordinate the work of the Advisory Committees consti- Coml_ o
tuted under section 5-and to advise the Central (xovernment on’ any mat'oer mittee.
arising cut of the administration of this Act.

(2) The Central Advisory Committee shall con31st of eleven members
..appomted by the Central Government and the members shall be c’hosen
- in such manner as-may be prescribed:

Provided that the Central Advisory Commlttee shall include at.least.

three members. representing the Government, the cme-workers ahd the
producers.

. (3) The Chairman, of the Central Adv1sory Comm1ttee shall’ ‘e ap-
pointed by the Central Government,

(4). The Central Government shall pubh-sh in the Official Gazette the
‘names of the members of the Central Advisory Comrmttee

. (1) An Advisory Committee or the Central Adv1sory .Comm1ttee Power
may, at any time and for such period as it thinks fit, co-opt any:person or to co-
persons to the Advisory Committee. : : ~opt, ete.

(2) A person co-opted under sub-section (1) shall exerc1se all -the

powers and funct1ons of a member under this Act but shall not be ent1t1ed
to Vote

(3) An Adv1sory Committee or the Central Adv1sory Commlttee may,
if 1t considers it necessary or expedient so to do, invite any person to

-attend:dts: meeting and when such. person attends any meeting, he shall
not be:entitled.-to vote thereat.

8 \(1) TheCentral Government may-appoint as:many. Welfare Com-~ Appoint-
missioners, Welfare Administrators, Inspectors and-such other officers and ment of

Welf
.staff as it thinks necessary for the purposes .of this Act and the Cine- o e

Commis-
Workers Welfare Cess Act, 1981, sioners,

» (2) The Central- Government may,. by general or. specual order, direct ::1:1 and
" a Welfare Commissioner to appoint such staff as is considered necessary pOWrerS.
~ . for the purposes of this Act and the Cine-workers Welfare Céss-Act, 1981.
' (3) Every .person appointed under this section shall be deemed to’ be
15 of 1860 a.public servant within the meaning of section 21 of the Indian Penal Code :

(4). Any Welfare: Commissioner may,—

(o) with such assistance, if any, as-he may think:fit, enter, a‘t any -
reasonable time, any. place wh_lch he‘considers it necessary -to enter -

“for carrying out the purposes of thig./Act and the Cme~w01;k‘ers Wel-
farg Cess ‘Act, 1981; :

_(b) "do within such’ place anythmg necessary for the proper dis-
charge of his duties; and

(c) exercise such other powers as may be prescribed.

9. The Central Government shall, as soon as may be, after the end of Annual °
each financial year, cause.to be pubhshed in the Official Gazette, a report reportot
giving an account of the activities financed under this Act during the ﬁt;c:n‘ég;es
financial year, together with a statement of accounts.
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* 10. The Gentral Government may require a producer to furnish, for the

_ purposes of this Act, such statistical and other information in such form
_and within such period as may be prescribed. '

11. (1) The Central Government may; by notification in the Official
Gazette make rules for- carrying out. the provisions of this Act.-

(2) In particular and without prejudice to the generahty of the fore— '

gomg power, such rules may provide for—

(a) the manner in which the Fund may be applied for the mea-

.- sures and facilities sp'eciﬁed in sub-section (1) of section 4;

(b) the conditions governing the grant of any loan under clause
? (b) of sub- sectlon 1) of section 4; :

(c) the compos1t10n of the Advisory Comm1ttees and the Central N

Advisory Committee constituted under sections 5 and 6 respectively,
* the ‘manner in which the members thereof shall be chosen, the term
of office of such members, the allowances, if any, payable to them ‘and
- the manner in which the Advisory Commlttees and the Central Ad-
v1sory Commlttee shall conduet their business;

- (d) the recru1tment, conditions of service and the dut1es of all
© ..persons: appomted under section 8;

(e) the powers that may be exercised by a Welfare Commiés’.idner '

R Welfare Administrator and an Inspector appointed under sectlon 8;

()‘) the furmshlng to the .Central Government by a producer of
..such statistical and other information as may be requlred to be fur-
) nlshed under sectlon 10; .

(g) the form in whlch and: the per1od w1thm Wthh the statlstlcal
'anu sther information are to be furnished under clause (f); -

~(n) any other matter which has to be,.or may be, ,preserlbed by

T rusleq under th1s Act.. = , S 1

) In makmg any rule under clause (f) or clause (g) of sub—section
(2), the Central Government may direct that a breach thereof shall be
purmsha'ble w1th fine which may extend-to two thousand rupees

(4) Every rule made under th1s section sha11 be laid,.as soon as may

: be after it is made before each House of Parhament Whﬂe 1t is in sessmn,

for a total perlod of thirty days which may be comprised in one session

session immediz" Iy following the session or- the successive sessions: afore-

: “or in two or xdore successive sessions, and if; before the expn‘y ‘of the

said; both Houses agree-in ‘making any modification in the rule or both-

Houses agree that the rule should'not be made, the rule shall thereafter
-“have effect only in such modified form-or be of no effect, as-the: case may

be; so, however, that any such modification.or annulment shall ‘be - without

prejudice to the validity of anythivng previously done under that rule,



